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the Houge can go intg the constitu-
tionality of thig matter. I personally
feel that we can take a view. The
hon. Member is fond of that; he is

free to do that.
SHRI SHYAMNANDAN MISHRA:

So far as the domestic companies
are concerned, out of 34,000
companies you are taking care

of only 6,000. Even among the 8,000
you are probably going to take only
3,000 and odd. You are thus discri-
minating.

SHRI YESHWANTRAO CHAVAN:
It is not the number of companies
that matters; it is the type of compa-
nies that matters. You are talking
about it from the point of view of the
Constitution. We have wmentioned
specific categories of companies and
I do not think there is any ground for
discrimination. The other point is
about delegated powers. Whatever
delegations have been made have been
clearly indicated in the sgtatement;

SHRI MADHU LIMAYE: What
about clause 67

SHR] YESHWANTRAO CHAVAN:
According to me it is not delegation
and 30 we have not mentigned it. He
asks whether I could give an assurance
on whether we will make any funda-
mental change in the Bill. When he
agks an assurance from me, he pre-
sumes lack of bona fides in this mat-
ter. Even then I should like to tell
the House that it is not the intention
of the Government.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce g Bill $p provide in the inter-
ests of national economic develop-
ment, for temporary restrictions on
the power of certain companieg to
declare dividends out of profits and
for matters comnected therewith or
incidental thereto.”

The motion was adopted.

AUGUST 16, 1074 Statement Re. Cos. (Tem.

Rez, on Rividends) i

Ordinance, 1974

SHRI YESHWANTRAO CHAVAN:
Sir, I introduce the Bill.

14.43 hrs.

STATEMENT RE COMPANIES
(TEMPORARY RESTRICTIONS ON
DIVIDENDS) ORDINANCE, 1974 AND
COMPANIES (TEMPORARY RES-
TRICTIONS ON DIVIDENDS) AM-
ENDMENT ORDINANCE, 1974

THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVAN):
1 beg to lay on the Table an explana-
tory statement (Hindi and English
versions) giving reasons for immediate
legislation by the Companies (Tempo-
rary Restrictions on Dividends) Ordi-
nance, 1974 and the Companies (Tem-
porary Restrictions on Dividends)
Amendment Ordinance, 1974 as requir-
ed under rule 71(1) of the Rules of
Procedure and Conduct of Business in
Lok Sabha. [Placed in Library. See
No. LT-8201/74].

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): I wanted to have a copy
of the statement from the Table Office.

MR. DEPUTY-SPEAKER: It will
be given now.

SHRI ATAL BIHARI VAJPAYEE:
Now? How can I comment gn it then?
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“Circumstances which had mneces-
sitated immediate legislation by
Ordinance shall be laid on the Table
of the House at the commencement
of the Session following the promul-
gation of the Ordinance.”

T werRMl & fog a8 o o0 &t
wrar & fa owaT eqcdrarter §F anQ 4
faeras i w0 ¥ ww T T SR

{Tem. Res. on Dividends)
Ordinance, 1074 -
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“Thus, some effective steps were
urgently necessary in order to break
the vicioug circle of money incomes
chasing prices and to curb the in-
fiationary pressure”.
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MR. DEPUTY-SPEAKER: This is

only with regard to the explanatory
statement which the Minister has laid

Tor Yo 1 &, HA SRl 1 T
on the Table,

Er & 1 Afesr Y speaRw g1 ¥ Jek

TR § AresY ug fdw wwr 3 =nied off s fagrlt Wt : vt
fr qger &Y faw & ooRAEd @elNe @aie & AW OX Wt WEIRT Wig S
% avfe szl & grer S weAde wTy AT kg W F 7

Fear war § ag Y &7F ¥ feg &

MR. DEPUTY-SPEAKER: That is a
subject for discussion when the Bilt
comes up.
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SHRI SEZHIYAN: When these ordi-
nances were placed on the Table, many
Members raised various points and the
Minister of Parliamentary Affairs gave
the following assurance:

“You will appreciate the special
circumstances under which these
respective ordinances had to be is-
sued, which will undoubtedly be
explained by fhe Ministers concern-
ed when those matters come up for
discussion. I would request you to
suspend your judgment till that
time.”

Since this assurance was given at
that time, it is for the Minister to con~
vince us before a judgment can be
given,

MR. DEPUTY-SPEAKER: The only
point of order iz that raised by Mr,
Madhu Limaye. If I understand him
correctly—I may also make a mistake
because I only get it through the
translation—bis point is why the Ex-
.planatory Statement for promulgating

Res, on Dividends)
Ordinance, 1974
the ordinance was not I&fd on the
Table along with the copy of the
ordinance. He quoted rule 71(2).

Wagfond : ¥ wyrd fo
71(2) & fm g wr s g,
g wax W any ger wfgq &
@ I ¥ wowr fadw wmarg)

MR. DEPUTY-SPEAKER: I am
afraid that I cannot agree with Shri
Madhu Limaye in regard to the inter-

prepation of rule 71(2). What does
rule 71 (2) say?

ot wyg fovw ¢ = wrd qey
g % wow fadw wmarg
fraw wa adY war g i fAdw
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MR. DEPUTY-SPEAKER: There is
no question of any direction.

SHRI MADHU LIMAYE: Why not?

MR. DEPUTY-SPEAKER: If you
want to know the general view, an
Ordinance is a very serious matter,
and the country and the Parliament is
entitled to know the special reasons
and special circumstances that need
an Ordinance, and the Parliament
should know about the reasons at the
earliest possible time. But, techni-
cally speaking, according to the rules
and procedures, I do not ihink there
is anything wrong for the statement
to be laid now. As a matter of fact
this statement has to be laid and 1t
has been laid.

ot Ay fomdr : Koy AW
wWE femg mow ¥ K oy A
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MR. DEPUTY-SPEAKER: That
oan be looked into.

SHRI MADHU LIMAYE: It is not a
point of order.
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MR. DEPUTY-SPEAKER: I am
afraid, I cannot off hand just issue a
direction like that, because the rules
are silent about it. The Chair must
do things with a certain amount of
responsibility and it must give cer-
tain thought to it. It is not ag if we
are dealing with Ordinances only now.
This has been there for so many years.
Why this hag not been incorporated
in the rules, why a directive by the
Speaker has not been wmade so far,
for that there may be some good rea-
sons. I see the force of yYour argu-
ments. I have also generally sald that
the Houge must be seized of it at the
earliest whenever a thing like this
comes. But do not pressurize me to
give g ruling,

SHRI MADHU LIMAYE:
your ruling on the other
order,

MR. DEPUTY-SPEAKER: Shri
Vajpayee was saying about the Ordi-
nance before Parliament We have
dx-scussed this before, and when the
Bill i3 taken up for discussion we can
discusg it again. I think we can go to
the next Bl

1 want
point of

SRAVANA 25, 1896 (SAKA)

Additiona: 2450
Emoluments (Compulsory
Deposity Bill

14.54 hrs.

ADDITIORAL EMOLUMENTS
(COMPULSORY DEPOSIT) BILL

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
I beg to move for leave to introduce a
Bill to provide, in the interests of
national economic development, for
the compulsory deposit of additional
emoluments and for the framing of a
scheme in relation thereto, and for
matters connected therewith or inci-
dental thereto,

MR. DEPUTY-SPEAKER: Motion
moved:

“That leave be granted to intro-
duce u Bill to provide, in the ine
terests of national economic deve-
lopment, for the compulsory deposit
of additional emoluments and for
the framing of a scheme in relation
thereto, and for matters connected
therewith or incidental thereto”.

SHRI SEZHIYAN (Kumbakonam):
Sir, I rise on a point of order. Here
also the Ordinance hag been issued
on the 6th July. The Bill has been
signed on the 9th August. The cor-
rigenda has come on the 14th August
1974. Here as many as 13 items
come. Tt you refey tp if leisurely,
probably the corrigenda may contain
more number of items than the Bill

itself. As many ag 13 items have
been given...
MR. DEPUTY-SPEAKER: Are

there corrigenda to thig also?

SHRI SAZHIYAN: Yes, Sir, it hae
become the order of the day. They
issue an Ordinance; they 1ssue an
amending Ordinance; they issue a
Bill ang they issue corrigenda There
are as many as 13 items, They are not
simple corrections.

If you take item No. 1, it says:

“Page 3, line 9, after “over” insert
“Page 3, 9 after ‘“over insert



